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CENTRAL ADMINISTRATIVE TRIBUWAL, ALLAHABAD
/
LUCKNOW CIRCUIT BENCH

J
Registration T.A. No. 1897 of 1987

(1.P, No.2845 of 1985)
A.I.P.A.Employees Association
Lucknow Branch, Luckncw through
its Secretary. | ocesee Applicant

Versus

Union of India & Others..... Respondents

]

Hon.Mr.Justice U.C ,S rivastava,V.C.
Hon JMr., A-B oGorthi l"aa‘ﬂber (A)

sf

(By Hon.Mr.Justice U.C.Srivastava, V.C.)
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This is a""r transferred case under Section 29
of the Administrative Tribunals Act, 1935. The Writ
Petition was filed by the All India Postal Accounts -
Employees Associat;ion, Luckno? for a directiom to
the opposite part?jles to decide the representations

as oontained in %nnexure No.4,5 and 7 to the Virit
I

Petition. The Ié‘mploy ees Association has claimed
many reliefs in ﬂ'xis petition. The case is that
vide letter dated 28.12,.71 iscued by Director General,

Postsg and Telegraphs, New Delhi to all the Heads of
Circles a scheme was introduced for employment of
Short Duty Stafff to cope with the peak hour traffic
in the Post and; RMS Branches of the Department. The
applicant alontugwith its 25 members filed the abwe
Writ Petition }oasing their claims specifically on
Clause 7 of tl"x;e Annexure-3, The petitioner alongwij
25 others madé representations on 21,2.85, 23.3.85

24.6.85 contained in Annexures 4,5 & 7 respectively

But these representations have not yet been decide

the reSpondefxts. The leamed counsel for the app
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contended before us that if these representations
are decided, then the [;applicants will get their
desired relief. Accox}dingly, we direct the
respondents to decide{? the representations contained

in Annexures 4,5 and ,’é within three months from the

date of the commnicétion of this order., With

the above observatiotis, the application stands
disposed of without ény order as to costs.
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Dated the 20th Sept.,1991.
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